
GOVERNMENT OF JAMI'J!tI AND KASHMIR
DEPARTMENT OF LA\^J! JUSTICE AND PARLTAMENTARY AFFAIRS

Civil Secretariat, SrinagarlJammu

Norilicauon

Jammu, he I | 
| tiuly, 

2023

S.o. ' r - ln exercise of the powers conferred by sub-section (1) ol secrion 20 of

rhe Code ol Criminal Procedure, 1973, the Government hereby appoint following
Officers to be the Executive Magistrate, who shall exercise all the powers of an

Executive Magistrate within his/her territorial iurisdiction ol Oistrict Kishtvvar

S.No

By Order of the Government.

No. Law/Powr/19 12022-10

Copy to the:-

sdr-
(Achal Sethi)

Secretary to Government,

Dated: -lt/- o7-2023

1)
2)
3)
4)

Secretary to Government, Revenue Depa(ment.
Joint Seiretary(J&K), Ministry of Home Attairs, Government ot lndia

Divisional Commissioner, Jammu

District Magistrate, Kishtwar. This is with reference lo his letter No. DCK/PS/

5)

6)

23lF No 021L226 Dated 11-07'2023

General Manager, Government Press,

7l lncharge Website

ordinary issue of the Government Gazene.

So seition, Department ol Law, Justice and Parli

Jammu for publication in an extra

entary Affairs.

(senl0l Otlice{
Department ol Law' Juslice and Parliamentary Atlairs

DesignationName of the
Officer SIShri

dhsilTeRAA DClo1 unaanD
addarPSohalTb arhsi ldeNaiSushil Kumar1

aIalD rabshasL ST ihs arrdalN b e
halmaidanNaib Tehsildar M

an Si h
Naresh Vara

Tehsil daradli Prda AthoNaibBodh5
Naib Tehsildar ChatrooMa id Hussain

senlNaib Tehsildar NSu ad Hussain
6

7

Naib

4.
3.


